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"2. The applicant and other inhabitants of the area are facing problem of 
drainage congestion leading to water logging and flooding. The affected stretch has 
witnessed almost knee-deep water logging. Rainwater mixes with scwer water and 
spreads foul odour. This treates unsanitary conditions with potential health risk for 
residents. Agra Development Authority (ADA) has to construct a drainage network 
system for the arca and NHAI has to develop a drain (nalla) along th¹ side of the 
National highway from Rohta to Kakua. Water accumulation is causing-water-borne diseases. Despite regular complaints, the Agra development Authority (ADA) and 
NHAI have done nothing to solve the problem. This is degrading the environment calling for intervention of this Tribunal under section 15 of the NGT Act, 2010. 

3. The applicant has annexed photographs of the area in support of his averments and also copy of letter dated 31.03.2023 addressed to the Chairman, NHAI. 4. We are of the opinion that grievance needs to be looked into and remedial action in accordance with law by a joint Committee of Agra Development Authority, UP State PCB and District Magistrate, Agra." 
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REMARKS & ORDER 

Vice President, Agra Development Authority/ 
District Magistrate   

Kindly peruse the order dated 22.05.2023 

passed by Hon’ble National Green Tribunal, New 

Delhi in O.A. No.338/2023 in case titled 

Ravindra Singh Vs. National Highway Authori ty 

of India & Ors., which is enclosed at the right 

side of the records. 

It is noticeable that in the questioned matter, 

Mr. Ravindra Singh has made complaint that 

National Highway Authority of India has 

constructed road of 12 Km stretch from Rohta 

till Nagla Makraul, Itora, Agra and constructed 

service lane at both sides of the road as well. 

On both sides of National Highway, thousands 

of people are residing.  Private colonizers have 

allotted plots and agriculture and market are 

also situated in the said 12Km stretch. The 

Complainant and other residents are facing 

water logging and clouding problems, on 

2
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account of drainage connections provided to 

them at the aforesaid site and in this regard 

Hon’ble Tribunal has  passed the following order : 

 

“2. The Applicant and other inhabitants of 
the area are facing problem of drainage 
congestion leading to water logging and 
flooding.  The affected stretch has witnessed 
almost knee-deep water logging water 
logging.  Rainwater mixes with sewer water 
and spreads foul odour. The creates unsanitary 
conditions with potential health risk for 
residents.  Agra Development Authority (ADA) 
has to construct a drainage network system 
for the area and NHAI has to develop a drain 
(nalla) along the side of the National 
Highway from Rohta to Kakua.  Water 
accumulation is causing water borne 
diseases.  Despite regular complains, the 
Agra Development Authority (ADA) and NHAI 
have done nothing to solve the problem.  This 
is degrading the environment calling for 
intervention of this Tribunal under section 15 
of the NGT Act, 2010.  
 
3. The Applicant has annexed photographs 
of the area in support of his averments and 
also copy of letter dated 31.03.2023 
addressed to the Chairman, NHAI .  
 
4. We are of the opinion that grievance 
needs to be looked into and remedial action 
in accordance with law by a Joint Committee 
of Agra Development Authority UP State PCB 
and District Magistrate, Agra .” 
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In the aforesaid order of Hon’ble Tribunal, by 

constituting Joint Committee of U.P. Pollution 

Control Board, Agra Development Board and 

District Magistrate, order has been passed in 

respect of taking remedial action as per rule.  In 

regard to the above, would you like to nominate 

officer for Joint Committee on behalf of Agra 

Development Authority/District Magistrate, 

Agra. 

Sd\-  dated 31.05.2023 
(Dr. Vishwanath Sharma) 

Regional Officer 

CTP (TTL) 
Nominated 

ADM City & Ex. PWD (1) 

Sd\-   Sd\- Dt.01.06.2023 
Vice President  District Magistrate 
Agra Development Authority  Agra 

Agra 

4
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UPPCB 

uftfefy 

(1) forefer, 

vaooto 

UTTAR PRADESH POLLUTION CONTROL BOARD 

/4/fafr/t-421 /23 

-infa@uppcb.com 
drHIgE�www.uppcb.com 

(2) 

".....4. We are of the opinion that grievance needs to be laoked into and remedial action in accordance with law by a joint Commiltee of Agra Development Authoriby, UP State PCB ani District Magistrate, Agra. 

The application is disposed of accordingly. " 

AnncxuAe- 2 

TC.-12V. Vibhuti Khand, 
Gomti Nagar, Lucknow-2260 I0 

E-mail: info@uppchconn 
Web Site: www.UDDeh.com 
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UTTAR PRADESH POLLUTION 
CONTROL BOARD 

Ref. No.94493/C-4/Legal/NGT-421/23 
Dated : 26.05.2023 

Hon’ble NGT CASE/Email  

To, 

(1) The District Magistrate, Agra 

(2) The Vide President 
Agra Development Authority, Agra 

SUBJECT : In regard to the compliance of 
order dated 22.05.2023 passed 

in O.A. No.338/2023 titled as 
Ravindra Singh Vs. National 

Highway Authority of India & 
Ors. filed before Hon’ble 

National Green Tribunal.    

Sir, 

Kindly take reference of order dated 22.05.2023 

passed in O.A. No.338/2023 titled as Ravindra 

Singh Vs. National Highway Authority of India & 

Ors. filed before Hon’ble National Green Tribunal  

relevant portion of which is as under :  

“……… 4.  We are of the opinion that 
grievance needs to be looked into and 

6
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remedial action in accordance with law by  a 
Joint Committee of Agra Development 
Authority, U.P. State PCB and District 
Magistrate, Agra . 

The application is disposed of accordingly .” 

In compliance of the said order, to represent 

State Board, Dr. Vishwanath Sharma, Regional 

Officer, U.P. Pollution Control Board, Agra 

(Mobile No.7839891805, Email – roagra@uppcb.in). 

It is, therefore, requested that please nominate 

the representative for constituted Joint Committee 

in compliance of aforesaid orders of Hon’ble NGT.  

Yours’ faithfully 

(Ajay Kumar Sharma) 
Member Secretary 

Copy to : 

1. Regional Officer, U.P. Pollution Control
Board, Agra forwarded with the direction to
ensure action with stipulated period by
establishing coordination with constituted
Committee in compliance of orders of
Hon’ble NGT.

2. Legal Officer-First, U.P. Pollution Control
Board, Lucknow for information.

Sd\- 
Member Secretary 

7
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uft. 

Local Correspondence Office Add. : Chhonda Toll Plaza, Chhonda District Morena (MP) 34T.A1.9L9.f./ue/TI/2023-24/3189 
(CIN-U45203MP2014PTC032700) 

3TI (3O9O) 282010 
$Aa upagr@nic.in 

Anngxees 

3ATTI (GOMO) 282010 

6260671022 vI 

Path 

a supporl@adaagra.org.in 

1. HION0ORIOSIO 45 T�tR HI VA HO 10838 fei 05 Ê 2023 | 

feis: 11--2023 

2. ae jlftur o ifu fuf otoidTH ATOfTO YA 1428 feiG 05 goS 2023 | 

34TTT OTO) 282004 
roagra@uppcb.in 

Regd. Off.: 76, Mall Road, Mhow - 453441, Disst. lndore (MP) Ph. +91-7324-275001, 274616,400317 Fax:400318 E-mail? gwallor@pathltd.com web site : www.pathltd.com 
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AGRA-GWALIOR PATHWAYS Pvt. Ltd. 
[CIN-US45203MP2014PTC032700] 
Local Correspondence Office Add. – 

Chhonda Toll Plaza, Chhonda District, Morena (M.P.) 

AGPPL/NGT/Moorena/2023-24/3189 
Dated : 11.07.2023 

To, 

1. The District Magistrate
District Agra
Mahatma Gandhi Road
Near Sai-ki-Takia, Rakabganj
Agra-282010 (U.P.).
Email ID : upagr@nic.in

2. The Commissioner
Agra Development Authority
Ratan Mandi Road, Jaipur House
Jaipur House Colony
Agra-282010 (U.P.).
Email ID : support@adaagra.org.in

3. The Regional Officer
Uttar Pradesh Pollution Board
Sector 3, Awas Vikas Colony
Loha Mandi, Agra-282004 (U.P.).
Email ID : roagra@uppcb.in

SUBJECT : In regard to construction of 

drain on both sides of R.R. 
from Village Rohta (KM 8000) 

till Makraul, Itora & Kakua 
(KM 12000) in compliance of 

NGT Report.   

Ref. : Letter No.10838 dated 05 th 
July, 2023 of NHAI P.K.E., 

Gwalior. 

9
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 Letter No.1428 dated 05 th July 
2023 of Resident Engineer, M/s 

Lion Engineering Consultants 
Pvt. Ltd.  

 
Sir, 
 
In regard to above subject and reference matter, 

this is to inform that in compliance of NGT 

Report, drain is to be constructed  on both sides 

of National Highway from Village Rohta (KM 

8000) till Makraul, Itora & Kakua (KM 12000).  

In this regard, your good self is requested that 

at the site shown, due to water of National 

Highway, water logging problem are not arising, 

rather, because of dirty water, which is being 

released on the National Highway, on account of 

not having appropriate drainage arrangements 

of dirty water coming from the houses of local 

residents, who are residing there.  Also, there is 

no way for water drainage despite construction 

drain, due to not having even one culvert from 

KM 8 till KM 12, and water flow is towards Agra 

City.   
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Therefore, it is gracious request to all of you 

that upon finding any appropriate time, get the 

shown site inspected by sending representatives 

of your office and mark place for water drainage 

of newly construction drain, so that compliance 

report could forward by taking further action 

and by getting the said site surveyed for 

construction of drain.  For this purpose, from 

our office Mr. Punit Sharma, Site Engineer – 

Mobile No.6260671022 shall be present. 

Forwarded for information and necessary 

action. 

for M/s Agra Gwalior Pathways Pvt. Ltd. 

Sd\- 
(Authorized Signatory) 

Copy forwarded to the following for information 
and necessary action : 

1. The Project Director/Highway Administrator
NHAI, P.K.E. Gwalior (M.P.).

2. The Resident Engineer, Lion Engineering
Consultants, Moorena (M.P.)
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Phoue O11-807400, 200 

fis 22.de 2024 

3HAttaTMALA 326sE 

797, 

ADM 

Annee-4 

Regionat Ofice : 109, Aadarsh Nagar, Narnada Road. abalpur (M4,P.) -820UH E-mail : rojabal/uracnhai.org 

Ilead Ofice: Plot No. G-6/6, Sector-t0, Dwarka, New Delli-1l0075 Webxite: ww.uhal.gus.ia 

.i.- 9720493474 

RTf/AHI-TaT/08-+000 13+000, 

T/ Phone : 0751-2231485, $-tR/E-mail:gwalor@nhai.org: nhaigvwalior@gmail.com 

Pjcc Impiceniatky uit: -8), Govindpuri, Sachin Tendulkar Marg. Galior(MP}-740}} 
(Ministry of Road Transport & Highways, Govt. of India) 

National Highways Authority of India 
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National Highways Authority of India 
(Ministry of Road Transport & Highways,  

Govt. of India) 
Project Implementation Unit – D-81, Govindpuri 
Sachin Tendulkar Marg, Gwalior-474011 (M.P.) 

Phone No.0751-2231485,  
Email : Gwalior@nhai.org; nhaigwalior@gmail.com  

NHAI/P.K.E.-Gw/08+000to13+000/2024/13979 
Dated : 22.08.2024 

To, 

Mr. Ravindra Singh 
Retired Caption Indian Army 
House No.26, Gauri Ganj Colony 
Gwalior Road, Agra (U.P.).  
Mobile No.9720493474 

SUBJECT : In regard to order dated 

22.05.2023 passed by Hon’ble 
National Green Tribunal in 

Original Application No.338/ 
2023.  

Ref. : Your Letter dated 12.08.2024   

Sir, 

Under above subject matter, your letter dated 

14.08.2024 has received to this office through 

NHAI Agra’s email dated 20.08.2024, where in by 

taking reference of order dated 22.05.2023 

passed by Hon’ble National Green Tribunal in 

14
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Original Application No.338/2023, you have 

written qua logging of dirty sewer water at both 

side of Gwalior Road from Rohta till Nagla 

Makraul, Itora, Kakua and for taking apposite 

action as well.   

2. This is known that aforesaid portion of 

road is the part of old National Highway-3 

from 08+000 till 13+000, maintenance of 

which is being ensured by NHAI, through 

concessionaire, as per the standards of 

agreement dated 28.10.2014.  Besides this 

it is stated that construction work of Agra 

Bypass was completed in 2016-17 and time 

period of NHAI’s agreement dated 28.10.2014 

has been expired on 01.05.2024. Therefore, 

as per the guidelines of Ministry of Road 

Transport Highway, Government of India 

dated 30.11.1997, 12.04.1982 etc. (copy 

enclosed), portion of NH-4 from 08+000 till 

13+000 is not now the part of present 

national highway, which has been handed 
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over to the State Government on 01.05.2024 

(in this regard copy of correspondence with 

Stat Government is enclosed).   

 
3. In regard to the above you are informed 

that there are inhabitants on both sides of 

the portion of old National Highway-3  from 

08+000 till 13+000 and various legal and 

illegal colonies have been constructed in 

last previous years.  None of colony has no 

arrangements for draining of sewer water, 

due to which, whole sewage water of those 

colonies is released on service lanes of 

National Highway, hence, water logging 

problem has seen there. To resolve the said 

problem, it is very necessary to make 

appropriate water drainage system and 

construction of S.T.P. Sewer and drain etc. 

at State Administration level, which is 

beyond domain of NHAI.   

4. In regard to the problem of water logging of 

said sewage water, this office has informed 
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District Administration and concerned 

departments of State Government from time 

to time, because due to the said water 

logging problem, damage of road again and 

again has been seen earlier. 

5. As per the above, you are stated that

portion from 08+000 till 13+000 of old

National Highway-3 has been handed over

to the State Government and further action

regarding any kind of new construction

would be appropriate to take at State

Government level.

Forwarded for information. 
Enclosure : As above.  Sd\- 

Project Director 
NHAI, PKE-Gwalior (M.P.) 

Copy forwarded to the following for information:  

1. The Collector, District Agra for information.
2. The Regional Officer, NHAI Jabalpur for

information
3. The Vice President, Agra Development

Authority, Agra Ratan Muni Marg, Jaipur
House Colony, Agra.

4. Regional Pollution Control Officer, Uttar
Pradesh Pollution Control Board, Sector 3,
Awas Vikas Colony, Loha Mandi, Agra.

5. National Highway Authority of India, A-208
Phool Vatika, Kamla Nagar, Agra.
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Regional Office, U.P. Pollution Control Board 
Building No.14, Sector 3-B, Awas Vikas 

Sikandara Project, Agra 
_______________________________________________  

Letter No.886/04-627/2024 
Dated : 30.11.2024   

To, 

The Project Director 
National Highway Authority of India 
Project Implementation Unit 
D-81, Govind Puri 
Sachin Tendulkar Marg 
Gwalior-474011 (M.P.). 

SUBJECT : In regard to the compliance of 

Construction and Demolition 
Waste Management Rules, 

2016 and CPCB Guidelines on 
Dust Mitigation Measures in 

Handling Construction Material 
and C & C Waste during the 

C.C. work get done at Nagla 
Makraul at Agra-Gwalior 

National Highway. 

Ref. : In regard to compliance of 

Water (Prevention and Control 
of Pollution) Act, 1974 and Air 

(Prevention and Control of 
Pollution) Act, 1981.    

Sir, 

Kindly take reference in regard to above subject 

matter. In daily newspaper ‘Amar Ujala’ on 

21
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17.11.2024, news has published in regard to 

title, ‘Dust Blowing on Gwalior Highway, Vehicle 

Driver are Suffering’.  In regard to the same, 

office authorities had conducted inspection work 

of Cement Concrete (CC) on 26.11.2024, which 

was done by you in front of Sandhu Dharam-

Kanta and in front of Singhal Granite, Nagla 

Maakraul, NH-44, Gwalior Road, Agra.  As per 

the inspection report, at the time of inspection 

gravel, dust and small ballast were found 

spreading on almost half of the road at C.C. 

Road, due to which, from vehicles' continuous 

commuting, dust was found flying in the 

atmosphere.  At the time of inspection, 

representatives of shops and Singhal Granite, 

Mr. Rajveer Singh and Mr. Dipendra Yadav, 

Contractor were contacted on phone.  Mr. 

Dipendra Yadav has informed that cement 

concrete work till the length of 70meter has 

been carried by National Highway of India (NH-

44) 25 days ago.  After construction of C.C. 
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work, on account of not removing remaining 

construction material, increase of Particulate 

Matter (PM10 and PM2.5) in nearby atmosphere 

is obvious which is very regretful. 

It is the responsibility of National Highway of 

India that to protect particulate from flying in 

the atmosphere, which arises from construction 

works of C.C. Road at NH-44, Agra-Gwalior 

Road, ensure compliance of C&C Waste 

Management Rules, 2016, CPCC Guidelines on 

Dust Mitigation Measures in Handling 

Construction Material and C&C Waste, so that 

dust particulate could not pollute the atmosphere 

after spreading there. 

In regard to the problem of water logging of said 

sewage water, this office has informed the 

District Administration and concerned 

departments of the State Government from time 

to time, because due to the said water logging 

problem, damage of the road has been seen 

earlier again and again. 
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As per the above, it is written to you that 

portion from 08+000 till 13+000 of old National 

Highway-3 has been handed over to the State 

Government and further action regarding any 

kind of new construction on old portion would 

be appropriate to take at State Government level. 

Encl. : As per above 
Sd\- 

Project Director 
NHAI, PKE-Gwalior (M.P.) 

Copy forwarded to the following for information:  

1. The Collector, District Agra for information.

2. The Regional Officer, NHAI Jabalpur for
information

3. The Vice President, Agra Development
Authority, Agra Ratan Muni Marg, Jaipur
House Colony, Agra.

4. Regional Pollution Control Officer, Uttar
Pradesh Pollution Control Board, Sector 3,
Awas Vikas Colony, Loha Mandi, Agra.

5. National Highway Authority of India, A-208
Phool Vatika, Kamla Nagar, Agra.
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